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When the matter is taken *p 35d. coune1 Mr, B. X. 

Chatterjeo subaits before me that this matter should be bean 
ft 

elonqwith the O,A.No.136/2001 on 11.9.2001 as per order of this 

Tribunal passed on 14.5.2001. A copy of that order has been 

produced before me. Acsordnly, the matter is fixed for 

hearins before onrt..I alonwith the O.A.No. 136/2001. Mrs. 
Ir 

V. Sanyal is present for the respondents. 

Later, 

LId. eosel, Mr. N. Bhattacharjee appearins for the 

applicant sbinits that be does not want to proceed with this 

matter and this ease may be di sposed of. LId. counsel, Mrs. 

V. Sanyal is not fou*d on call. However, I find no impediment 

to 	allow the praye  r made on behalf of the applicant. A.cordin&y"  

the O.A. is disposes of as bisi )t pressea1. 


